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| TEM NO 7(1) COURT NO. 10 SECTI ON | VB

SUPREME COURT OF | NDI A
RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (G vil) No(s).13110/2008
(From the judgenent and order dated 18/12/2007 in CWP No. 4081/ 2007 dated

29/ 02/ 2008 in CAP No. 4081/ 2007, RA No.52/ 2008 of The H GH COURT OF PUNJAB &
HARYANA AT CHANDI GARH)

MANG. COM S. S. D. @ RLS COLLEGE & ORS. Petitioner(s)
VERSUS
STATE OF PUNJAB & ORS. Respondent ( s)

(Wth appl n(s) for PERM SSION TO FI LE ADDL. DOCUMENTS, recal ling the Court’s
order and with prayer for interimrelief ))

(for final disposal)

W TH

SLP(C) NO. 19927-19928 of 2008

(Wth appln.(s)for c/delay in filing SLP and office report)
(for final disposal)

SLP(C) NO 16956 of 2008

(Wth appln.(s)for exenption fromfiling c/c of the inpugned judgnment and
directions and with prayer for interimrelief and office report)
(for final disposal)

SLP(C) NO. 18920-18921 of 2008

(Wth appln.(s) for c/delay in filing SLP and with prayer for interim
relief and office report)

(for final disposal)

SLP(C) NO. 10873 of 2006

(Wth prayer for interimrelief)

(for final disposal)

SLP(C) NO. 10878 of 2006

(Wth prayer for interimrelief and office report)

(for final disposal)

SLP(C) NO. 10879 of 2006

(Wth prayer for interimrelief and office report)

(for final disposal)

SLP(C) NO 11498 of 2006

(Wth prayer for interimrelief and office report)

(for final disposal)

CONMT. PET. (C) NO. 310 of 2009 in SLP(C)No.16956 of 2008
(for final disposal)

CONMT. PET. (C) NO. 81 of 2010 in SLP(C)No.16956 of 2008
(Wth office report)

(for final disposal)

SLP(C) NO 8297 of 2012

(Wth office report)

SLP(C) NO. 10379-10380 of 2012

(Wth appln.(s) for vacating stay and office report)

SLP(C) NO. 690 of 2013

(Wth appln.(s) for c/delay in filing SLP and office report)
SLP(C) NO 693 of 2013

(Wth appln.(s) for c/delay in filing SLP and office report)
SLP(C) NO 695 of 2013

(Wth appln.(s) for c/delay in filing SLP and office report)
SLP(C) NO 696 of 2013

(Wth appln.(s) for c/delay in filing SLP and office report)
SLP(C) NO 9854 of 2013

(Wth appln.(s) for c/delay in filing SLP and office report)



Date: 26/11/2013 These Petitions were called on for hearing today.

CORAM :
HON BLE MR JUSTICE H. L. GOKHALE
HON BLE MR JUSTI CE J. CHELAMESWAR

For Petitioner(s) M. N dhesh Gupta, Sr. Adv.
M. Tarun Gupta, Adv.
Ms. Ni dhi Gupta, Adv.

Ms. S. Janani, AOR

M. P.S. Patwalia, Sr. Adv.
Ashok K. Mahaj an, AOR

Vi nay Garg, AOR

Jagjit Singh Chhabra, AOR

s 5 55

D nesh Kumar Garg, AOR
M. Abhi shek Garg, Adv.

For Respondent (s)
M. Sanj eev K. Bhardwaj, Adv.
M. Manoj Joshi, Adv.
M. Punit Jindal, Adv.
for M. Chander Shekhar Ashri, AOR

M. Kuldip Singh , AOR
M. Mhit Mdgil, Adv.

M. Puneet Jindal, Adv.
Ms. Jaspreet Gogia, AOR
M. Brijendra Singh, Adv.

M. Puneet Jindal, Adv.

Kiran D wan, Adv.

Saneer Sachdeva, Adv.

D nesh Verma, Adv.

Kai | ash Chand, ACR

A. P. Mbhanty, Adv.
Subhashi sh Bhowm ck, Adv.

Puneet Jindal, adv.
Brijendra Singh, Adv.

Vanshdeep Dal mi a, Adv.

Anita Singh Kal kal, Adv.
Saneer Sachdeva, Adv.
Aditi Gupta, Adv.

Rahul Chaudhary, Adv.

SLP( C) 9854/ 13
R1t 05

Anmita Singh Kal kal, Adv.
Aditi Gupta, Adv.

Rahul Chaudhary, Adv.
St. of Har. Manj it Singh, AAG

Vi kas Sharma, Adv.
Kamal Mohan Gupta, AOR
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<

. K. Sabharwal , ACR

Ms. Jyoti Mendiratta, AOR



M. A P. Mhanty, AOR
Dr. Sukhdev Sharnma, Adv.
Ms. Sunita Kashik, Adv.
M. Debasis Msra, AOR
M . Chander Shekhar Ashri, AOR
M. Satyendra Kumar, AOR
M . Subhasi sh Bhown ck, AOR

Ms. Naresh Bakshi, AOR

UPON hearing counsel the Court nmade the foll ow ng
ORDER

1 M. N dhesh CGupta, |earned senior counsel, appears for the
petitioners in the Special Leave Petitions filed by the Mnaging
Conmittee of S.S.D.Grls College and ot hers.

2 M. Patwalia, |earned senior counsel, appears for the
Managi ng Conmittee, A S. Baba A S.J.S. Mnorial College.
3 There are sonme petitions, which are filed by the State of

Punjab also. M. Kuldip Singh, AOR appears for the State of
Punj ab.

4 Al'l these petitions seek to challenge the orders passed by
the Punjab & Haryana High Court in different wit petitions. The
consequence of these orders have been that the Coll ege-Managenents
have been held liable to pay the gratuity and | eave encashnent, and
the contributory provident fund to the college teachers (which
i nclude Librarians and teachers in-charge of physical institution).
As far as contributory provident fund is concerned, the State is
held liable to reimburse 90% of that anount.

5 M. CQupta, |earned senior counsel points out that there
are many aspects in these matters arising out of various statutes
of the universities and the ordi nances, which were placed placed
before the Hi gh Court but the judgment of the H gh Court does not
refl ect on any of these subm ssions.

6 We have heard | earned counsel for all the parties and we
are of the view that the submi ssions raised in these special |eave
petitions which were also raised in the replies to the wit
petitions in the Hi gh Court, ought to have been gone into by the

H gh Court. In the circunmstances, we revive all those wit
petitions decided by the H gh Court, nentioned hereinbel ow They
will be heard and decided afresh by the Hi gh Court after
consi dering the subm ssions of the Coll ege Managenents, the State
of Punjab, as well as the teachers on the nerits of those
subni ssi ons. The nunbers of wit petitions is as under

"CW Nos. 4081, 6439 and 6395, all of 2007, OW
No. 10315 of 2007, CWP No. 23 of 2012, CWP No. 16166 of
2011, No.792 of 2011, CWP No. 8774 of 2004, OCW
No. 76 of 2006, CWP No. 12965 OF 2005, , CWP No. 18372 of
2004, CWP No. 1105 of 2004 and CWP No. 12550 of 2003"

7 W note that in these matters, there has been an interim
order dated 2nd April, 2009, whereby the Coll ege Mnagenents were
required to nake these paynments and then seek reinbursenents from
the State CGovernnent. This arrangement will apply to all the
teachers until the revived wit petitions are decided. W make it



clear that this arrangenment will also be subject to the result
those wit petitions, which we expect the Hi gh Court to decide
the earliest.

of
at

8 In SLP(C) Nos. 10873, 10878, 10879 and 11498, all of 2006,
M. Dinesh Kumar Garg, ACR appears for the petitioner-Mnaging

Conmittee, S.K. R M Coll ege. In these matters there will be
order as above. However, as far as the direction of the
Court to pay the arrears of salary is concerned, that wll
honoured by the Col | ege.

sane
Hi gh

be

9 These Special Leave Petitions are dism ssed as wi thdrawn.

10 In view of the disposal of the Special Leave Petitions,
contenpt petitions also stand di sposed of.

[ Sheetal Dhingra ] [ Sneh Lata Sharma ]
A RcumP. S Court Master
*[N.B: Lists of wit petitions Nos. provided by various counsel is
attached herewith along with the appearances]
| TEM NO. 7(2) COURT NO. 10 SECTI ON | VB

SUPREME COURT OF | NDI A
RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (Civil) No(s).18059/2013

(From the judgenent and order dated 01/03/2013 in CAP No. 8663/ 2012, LPA
No. 448/ 2013 of The H GH COURT OF PUNJAB & HARYANA AT CHANDI GARH)

MNG. COMM TTEE VAI SH TECHNI CAL | NST. &ANR. Petitioner(s)
VERSUS
STATE OF HARYANA & ORS. Respondent ( s)

(Wth prayer for interimrelief and office report )
W TH

SLP(C) No. 18317 of 2013

(Wth prayer for interimrelief and office report )

Date: 26/11/2013 These Petitions were called on for hearing today.

CORAM :
HON BLE MR JUSTICE H. L. GOKHALE
HON BLE MR JUSTICE J. CHELAMESWAR
For Petitioner(s) M Brijender Chahar, Sr. Adv.

Ms. Jyoti Chahar, Adv.
M. Aditya Gupta, Adv.
M. Vinay Garg, ACR

For Respondent (s)
M. Chander Shekhar Ashri, AOR
M. Kamal Mhan Gupta , AOR

UPON hearing counsel the Court nmade the foll ow ng
ORDER

SLP(C) Nos. 18059 and 18317 of 2013
M. Chahar, |earned senior counsel appears for

t he

t he

petitioner(s) in these petitions. The | earned counsel states that



the petitioner(s) may be permitted to file additional docunents,
including the reply, which was filed by the petitioner in the High

Court. It is his submission that petitioner(s) had raised the
contention that the pension includes | eave encashnent, is a part of
salary and it is reinbursable by the State Governnent. Addi ti onal

docunments may be filed within four weeks. The petitioner may file
all the pleadings, including the reply which was filed in the Hgh
Court.

[ Sheetal Dhingra ] [ Sneh Lata Sharma ]
A RcumP.S. Court Master



